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Scttlement of cases of 1984 RIOT affected
borrowers

109. SARDAR JAGJIT SINGH AURO-
RA: Wil the Minister of FINANCE, be
pleased to state.

- (@) whether it 1s a fact that m the
hight of the order of 7-11-1989 issued by
the Supreme Courf in the cases filed by
the not affected  persons, the Reserve
Bank of India had issued orders to other
banks to review the credit facihities gran-
teg to the November, 1984 riot affected
borrowers and decide the case of each
loanee on merit and to afford sycp relief
a8 may be reasonable;

(b) whether it 1s 2 fact that some banks
have wnitten off the amounts due from
some. borvowers where recoveries were
not possible due to  their inability to
tepay the loan;
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(c) if so, what 18 the mumber of such
cases and what is the amounts due wluch
have been written off by these banks,

(d) what 15 the number of cases that
are still pending for review for final sef-
tiement;

(e) if aot, what are the reasons for not
reviewing and deciding these cases; and

(f) whether any instructions have peen
1s3ued to banks faying down time Hmit by =
which the review cases are to be settled

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND THE «
DEPUTY MINISTER IN THE MINIS-
TRY OF EXTERNAL AFFAIRS (SHRI
DIGVIJAY SINGH): (a) Reserve
of India (RBI) had in the light of the
Supreme Court Ordey advised all the
Scheduled Commercial Banks to make a
review of the credit facilities granted to
all the November, 1984 riot affecieq bor-
rowers on merits and afford sucp vehief
as may be considered reasonable,

(b) and (c) RBI have reported that re-
ports received from banks so far in pur-
suance of their advice indicate that the

banks have written of Rs, 96 32 lakhs
m 860 cases,

(d) and (¢) As per the reports rceived %,
by RBI so far 947 cases of review wer€
pending with banks. RBI are monitoring
these cases wity concerned banks.

(f) The banks were advised by Reser-
ve Bank of India to compléte the review
by 31st March,-1990.
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